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12.30 hrs,
RE MOTIONS OF NO-CONFIDENCE

MR. SPEAKER I have received
cectain Motions of No-Confidence In the
Council of Ministers from varioug Mem-
bers. The gsubject-matter 15 almost
identical. These are from Shri Samar
Mukherjee, Prof Madhu Dandavate,
Shri Dmen Bhattacharyya, Shr; Samar
Guha, Shii Atal Bihart Vajpavee, Shri
Shyamanandan Mghra, Shr1 Satyend-
ra Nmayan Sinna Shri h S Chavda
and 8hri Tridib Chaudhun

Are they moving®

SHRI SAMAR MUKHERJEE (How-
rah) 1 bad tabled the Motion of No-
Confidence to be moved today But I
found that some other parties algo had
tabled similar, Motions We ciscussed
it amongst ourselves and we hold the
view that at the inutial gtage of the
<ession we #4re not going to press for
the No-Confidence Motion and that
we will bring forward this Motion dur-
ing the later part of the se«sion

MR SPEAKER Why give this ex-
planation® Isg he not moving it*

SHRI SAMAR MUKHERJEE I am
not moving We would lke to have
now «cparate discussions on specific is-
~ues We will hrng forward the
Motion of No-Confidence later on

MR SPEAKER He 15 not moving

PROF MADHU DANDAVATE
(Rajapur) To make the debate on No-
Confidence Motion more effective and
not render the discussion on other 1s-
«ueg ineflective, I have decided that 1
would seek the leave of this House to
move the No-Confidence Motion to-
wards the end of the Session I do
nct press for it today

MR SPEAKER So, he is not mov-
ng

SHR] DINEN BHATTACHARYYA
(Serampure): I am not moving it on
the expectation that we will have an
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opportunity to discuss it more thoro-

ughly during the latter part of the ses-
sion

MR SPEAKER Not moving

SHRI SAMAR GUHA (Contan) 't 1s
the consensus arrived at amongst all
the Opposition parties that we are not
pressing for the No-Confidence Motion
now We will have separate discus-
slons on specific issues, from day to
day, and the final shot will be towards
the end of the sesqion

MR SPEAKER Not moving

Shr1 Atal Bihari Vajpayee-not here

SHRI SHYAMANADAN MISHRA
(Bagusaral) On a balance of consi-
derations we have decided to bring the
No-Confidence Motion towards the cnd
of the ession We are not pressing
for it today 1 think to be fair to the
Government we give them sufficient
time

MR SPEAKER Not moving

Shri Satyendra Narayvan Sinha-not
here

Shr1 K S Chavda—not here

SHRI TRIDIP CHAUDHURI (Berh-
ampore) I am not moving

MR SPEAKER He is also not mov-
ing

I take it they are not moved and
they are all withdrawn

1234 hrs

MOTION FOR ADJOURNMENT '
ApNORMAL Risr i PRICES oF
EsSENTIAL COMMODITIES

SOME HON MEMBERS rose-

AN HON MEMBER What
adjournment motions»

SHRI SHYAMNANDAN I'ISHRA

(Begusarel) There is an acufe scarc-
ty of various articles and nse in prices.

about
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MR, SPEAKER* Why not do it tom-

morrow?

SHR1 S M BANERJEE (Kanpur): 1
do not mind having a discussion tomor-
row But you, Sir, may make up mind

today
12.35 hrs.
At this stage g person jrom the Visi-

tors’ Gallery threw some leaflels on
the floor of the House

MR SPEAKER I have quite a few
of them Would you like me to take
them up today”

SHR] INDRAJIT GUPTA (Alipore):
You can give your decision today

MR SPEAKER I have already ta-
ken my decision If 1 decide today,
then it has to be taken up to-day it-
pelf.

SOME HON MEMBERS Tomorrow.
MR SPEAKER That 1s all nght

Wt ATATG W W (g )
weas wgca, ¥ qr faag 354 w5
seafa anft ff ) .

MR SPEAKER [ have not admitted
them yet They will be taken up tu-

morow

SHRI JYOTIRMOY BOSU (Diamond
Harbour) No Sir Our understand-
ing was different.

MR SPEAKER If I admit today,
then they will have to discuss today

itselt

SHR! JYOTIRMOY BOSU You can
admit today and we can discuss to-
morrow (Interruptions)

SHRI INDRAJIT GUPTA. May 1
know whether vour suggestion that
this matter be held over till tomorrow
has been prompted only by the very
laudable consideration that the Opposi-
tion should be given more time to pre-
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P;N?mon is there any other consider-
ation that prompted you to make this
suggestion?

MR. SPEAKER | will  ex .
Yesterday we helq a meeting o:pht?;
Leaders. Since many obituarty refer-
ences were t0 be made today, naturally
wefhou;htthatitmunbonmud
atmosphere after that And they gaid
that, mnstead of today they might be
taken up tomorrow Byt 11 you want
themtobetakenwtndw.m 1
will take them up,

I am admitting the first adjournment
Motion which 15 on failure to comtrol
the abnormal rise in prices of egsential
commodities and to supply adequate
quantity of foodgrain« to the people at
reasonable prices, ete

This Motion has come from  Shri
Indrajyit Gupta Shn Chandrappan
Shri Bhogendra Jha, Shri Mukherjee,
Shr1 S M Banerjee, Prof Dandavate,
Shri Saman Mukherjee, Shr Jyotirmoy
Bosu Shri Hukam Chand XKachwai,
Shr1 Atal Bihar1 Vajpavee Shr Jagan-
nathrao Joshi

SHRI PILOO MODY (Godhra) You
might as well add my name to 1t

MR SPEAKER You want it at the
top or at the hottom?

So I admit thi« motion  You may
now ask for leave of the House

SHRI INDRAJIT GUPTA ' | request
the leave of the House to move the
following motion

‘That the House do not adjourn™

to discuss the failure of the Govern-
ment to control the abnormal rise in
prices of essential commodities and to
supply adequate quantity of foodgrains
to the people at reasonable prices

SHR! BHYAMANANDAN MISHRA:
¥ had given notice of another adjourn-
ment motion about the extreme soar-
oty in geveral parts of Bihar; people
are starving .
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MR, SPEAKER 1 have already ad-
mitted one I will admit your eall
attention

SHRI S, M. BANERJEE. Starvation
of five million people in Bihar

SHRI EBRAHIM SULAIMAN BSAIT
(Kozhikodey I have also given a call
attention motion

MR BPEAKER Those in favour of
the motion

SHRI SEZHIYAN (Kumbakonam)
Only if there 15 an objection you may
ask Members who are in favour of the
motion to 11se In their seats

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER
OF ELECTRONICS MINISTER OF
INFORMATION AND BROADCAST-
ING MINISTER OF SPACE AND
MINISTER OF STEEL AND MINES
(SHRIMATI INDIRA GANDHI) I
have no objection to a discussion on
this wtal subject But naturally
we cannot accept censure of the Go
vernment

MR SPEAKER Those who are i1n
favour of the motion may please rise
in thelr seats

SOME HON MEMBERS rose

MR SPEAKER The number of
members <tanding in fuavour of the
motion is more than fiftv So the mo-
tion 18 admiited

The discugsion will glart at 4 O clock
today

Now, I take up the next item - item
No 11

SHRI SHYAMNANDAN MISHRA
Atter the admission of the adjournment
motion, there meams to be a general
agreement that the debate may be
taken up tomorrow

MR SPEAKER- If the Rules permit,
I can allow.
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SHRI SHYAMNANDAN MISHRA:
It will also be 1 conformity with the
decision taken at the leaders’ meeting

MR SPEAKER You did not stick 1o
that They are not agreed to that
So, under the Rules I have to take it
up at 4 O' clock.

SHRI PILOO MODY Will 1i go on
til tomorrow or not?

It wall be for
Order,

MR SPEAKER No
2} hours (Interruptions)
please Next item

SHRI SHYMNANDAN MISHRA:
Will 24 hours be sufficient for this?

MR SPEAKER I have cet 1t accord-
ing to the Rules 2} hours i¢ the mini-
mum We will see when the detate
proceeds For the present I have
allotlted 24 hours

SHRI SHYAMNANDAN MISHRA
Let the discussion go over to the next
day

SHRI PII OO0 MODY If :t is to be
taken up today let 1t start now

SHRI SHYAMNANDAN MISHRA:
How can this be completed in 2§
hours I really do not know

SHRI PIL.LOO MODY If we want to
tinish 1t today this must be staried now
ftealf,

It must fimsh today
We

MR SPEAKER
Can we take it up at 3 O' clock®?
can add one more hour

SIIRI PILOO MODY 2 O'clock
If it starts at 2 Oclock then we are

agreeable,

MR SPEAKER, We will take it up at
2,30 P.M and then add a htile more
time at the end,
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SHRI JYOTIRMOY BOSU; | wesat
1o make a submisgion, Sir. On a pre-

VIOUS 0ccasion you were good enough
to allow the Adjournment Motion to

be taken up on the following day.
Here, Sir, a majonity of the Opposi-
tion

MR SPFEAKER: No, it was not a
precedent. 1 cannot make 1t a pre-
cedent 1 cannot change the rule
1 myselt suggested whether we could
take it up tomorrow go that there could
be no procedural objection, but you
wanted it to be taken up today I am
very helplesg today

SHRI JAGANNATHRAO JOSHI
Under Rule 377 1 seek vour permis-
sion Flease allow me to say something
Just for a minute

MR SPEAKER Not now

ot W fag  wegs TR,
wq¥ frz 30 STRTFT g § 9w
ot gy arfemalet fidfery g 9

wH €Y GIAT
wigw wfien Wi NrE A Oy
Afag ar g ¥ 97 OHfwg )

SHRI 8§ M BANERJEE S8ir, we
have given Calling Attention Notices,
but 1 do not want to press it just now
t request you only to ask the Finance
Minister to make a statement telling us
as to what the Governments mind is
about the implementation of fhe Pay
Commission’s Report, afler having de-
taited discussions yith the employees’
representatives  Uufortunately they
have not said anything The railway
workers and the defence employees
have taken sirike ballots 1 request
you to ask the Pinance Minister 1o
make a clear statement that nothing
will be implemented after the Cabinet
decision, unless they have had a dis-
cussion with the employees' representa-
aves

——

1249 brs.

DEMANDS* FOR GRANTS—
(MANIPUR), 1973-74

MR, SPEAKER The House will now
take up discussion and voting on the
Demunds for Granis in respect of the
Budget for the State of Manipur for
1973-74.

Demanp No 1—Laxp Rrveinvs

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 13.33,000 be aranted to the
President, out of the Congolidated
Fund of the State of Manipur,
to complete the sum necessery to
defray the charges which will come
1n course of payment during the
year ending the 31st day of March,
1974, 1n respect of ‘Land Revenue’ ™

Drmanp No 2—State ExXcIsE

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 133000 he granted to the
Pres.dent, out of the Consulidated
Fund of the State of Mampur,
to complete the sum necessary to
defray the charges whirh will come
In course of payment during the
year ending the 3ist day of March,
1974 1n respect of ‘State Excise ™

Desanp No 3 Taxrs ox VEeICLES

MR SPEAKER Motion moved

“That a sum not exceeding
Rs 87000 be granted to the
President, out of the Congclidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
f» course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Taxes on Vehi-
cles’ ™

eMoved With the recommendation of the President

e



